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central administrative tribunal, principal bcncl
.0..A. Mo. 721 of 1 99 6.

Mew Delhi this the 29th day of August. 199/
HON'BLE MR. K. MUTHUKUMAR, MEMBER (A)

Shri P.P. Meogi
S/o Late Shri P.P. Meogi.
R/o Gr-69/3, Mahavir Enclave,
Bengali Colony, Applicant
Ne^w Delhi"1 10 0h5.

By Advocate Shri K.'t. Bharidula
Versus

1 union of India through
secretary to the Govt. oi^ inQicu..
Ministry of Water Fissoui oe.,.As
S i "1 r a ifi S h a. h t i B h a v a n,
New Delhi.

j  7 ' The Chairman,
Central Water Commission,

•f S © w a B1 i ct v' ci n,

R.K. Pui-am, , .
New Delhi-1 1 0 066. . , KespondenL:

Shri R.K. Shukla. proxy counsel for -Shri V.-S.. R..
Krishna, Counsel for the respondents.

0„RDER, (ORAL)

Hofi' lole Mr. K. Mnthukumar Member. (.Al

This case has been taken' up) af ti-i -..l.- v©.

•  adlournments. The respondents have not even tiled
^  the reply and Shri Shukla appeai ^oi l.!i-

respondents.

7 Pie short point involved in tni.>

application is the refixation of the pay of the

applicant on .28. 1 1 . 1 996 in tne gr aae/L>calfe of tlio

Extra Assistant Director/Assistant . Engineer

(Rs.2030-3500) taking into account the service on

deputation in Narrnada Control Authofity. 1 he

respondents have rejected his request for sefic.cstion



•f

/

by the impugned letter dated 27. 18.1995 and no

reasons have been given. The applicant has produced

a certificate issued by the respondents under FR

26(d)(ii) for the period of deputation from 9. 1 1 . 19SA

to 27. 1 1.1986. -On his reversion, he again joined as

Extra Assistant Director on 28. 1 1 ,1996 with the

respondents. The period of service rendered by the

applicant in the deputation post in the Narmada

Control Authority has to be counted as service in the

light of tiie certificate given by the respondents as

this is fully covered by the rules.

3. In the light of the foregoing, this

application is allowed and tlie respondents are

directed to refix the pay of the applicant taking

into account the service rendered by him fi-orn 9. 1 1. SI

to 2 7. 1 1 .3 6 in Narrnada Control Autliority in the scale

of .Rs. 2fZi00-3 500 and covered by the certificate of the

respondents annexed as Annexure A-S. The aforesaid

fixation may be done within a' period of 2 months from

the date of receipt of a copy of this order.

No costs.
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(K, MUTHUKUMAR)
MEMBER (A)

Rakesh
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